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fication schemes sponsored by the 
State Electricity Boards.

About 3,300 villages were electrified 
in the country during the period from 
1st April, 1974 to 30th September,
1974. These include 147 villages elec
trified in Himachal Pradesh.

(b) The target is to electrify 11,818 
villages in the country during 1974-75. 
These include 600 villages to be elec
trified in Himachal Pradesh
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Regional Offices under Commissioner
for SC and S T

5030 SHRI SAKTI KUMAR 
SARKAR:

SHRI P. M. SAYEED:
SHRI S. M SIDDAYYA:

Will the Minister of HOME 
AFFAIRS he 1 le 1 e 1 1o <-tale

(a) whether the Ministry of Law 
Las opined that Commissioner loi 
Scheduled C j‘ U's and Scheduled Tri
bes should collect all data requued by 
him through officers appointed direct
ly under him and answerable to him 
alone, in order to ensure that he is 
able to collect information according 
to uniform norms laid down by him, 
and

(b) if so, what action has been 
taken to let the Commissioner tor 
Scheduled Castes and Scheduled 
Tribes, appointed under a constitu
tional provision, collect information 
required by him through an Idepen* 
dent field organisation directly under




